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Open ,Court.

CENTRALAD1\iJINISTRATIVETRIBUNAL
ALJ..AP& AD B a'CH ! ALI...t-t1· •-=---- -. --

Original A~~lication NO.l4 7 Of 2' 3.

Hon'llie Mr.Justice S.R. Singh, V.C.
tl.op.~ Ie i\1t:. R. • Tiwari, tb.M.

Udai Pratap Singh
aged a out 37 years
son of late Shri Vindeshwari Singh
Resident of Siddhesm~ar Nagar Colony,
Near I.T.I. Jhansi.

• •••••• A~plic ant.

(By Advocate : Sri R.K. Nigam)

Ver su s .

llnion of India
thr~ugh Secretary,
Nlinistry of Agriculture,
Government Of India, New Delhi.

Secretary, Indian C uncil for f..gricultural
Research, Krishi Bhawan , New Delhi.

3. Director, National Research Centre for
AgrofIDrestry, Gwalior ROad, Jhansi •

,..1...

••• •• •P.espondents.

(By vocate: Sri B.B. Sirohi)

••.0_RJ) _E_R_

(By Hon'i;le Ivtr. Justice S•• Singh, V.C.)

Heard Sri R.K. Nigam learned counsel for the

a~plicant and Sri B.B. Sirohi learned cwunsel for the

re spondents.

2. The im~ugned xllieut herein is the charge memo

NO.l-l(53)-Disc~./UPS/2~G3 dated 30.09.2003 under Rule

14 of CCS (CCA) Rules. According to the im~utations Of

misconduct alleged against tha apt Ldc arrt , o· ~

residential house of the ap licant being r ided

n too

y

the C.B.I. teem on 13.02.2;; 3 .• ''tw a licant was caught

acce ting/taking a ribe of Rs.5 10/- fr m Shri

. hishek Mishra, Cont~ctor end consequently he was

~
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arrested and detained in custody/Jail for the per iod

exceeding 48 hcurs. The a licant was placed under deemed

sus ans Lon which order was subsequently revoked.

However, onl~1t he argument advanced by the le ar ned

counsel f r the a licant is that the Deptartmental

~roceedings cannot be permitted t~ go en simultaneously

with the criminal. r ceed i.nqs Iauncbed by C.B.1. there is

no absolute bar. In U-\'£.~ase f Ca~t. MPaul Anthony Vs.

Bharat Gold ~unes ,Ltd, and another, 1999~Sa re~e~Gou~t_

Cases (1.&5)81 , Hon'l9le 5u13remeCourt has helc1 that

the de~artrnental proceedings and criminal ~roceedin~s

cannot go on simultaneously except in certain circumstances

ptointed out therein. If the case f the a~ltlicant is
4~

covered under excepttien clause it wouldtopen to the

ap licant t make an apt lication before the Disci lin.ry

Authority for staying the Departmental roceedings

ending finalizati n f the criminal pr ceedings. We

find no 9<9odgreund for quashing the charge memo,

3. Tm O.A. is accordingly dismissed subject t a Ove

observation.

No costs.

~
Vice-Cha Lrman,

~lenish/-


